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Shrimat} Kripalani: 1s it
not a fact that wherever the Indians
are settled in Africa they have con-
tributed considerably to the cconomic
and commercial development of that
area, but today a policy is being
followed which is discriminatory?

Shri Surendm Pal Singh: The policy
of the African countries, as I have
just now said, is not to squeeze these
people out. It is true that these
people have comtributed to the deve-
lepment of those countries but the
comp'aint of the Africans is that these
people have made money in those
countries In trade and commerce and
now they are not prepared to Invest
their money there for development
purposes.

€hel Jyotirmoy Basu: Is the Govern-
ment aware of the total value of
Indian assets that the Indians own in
African countries; if 0, ‘what is the
mlunom‘t?

Shrl Surendrs Pal Siagh: 1 have
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*429, Shri Bharat Bingh Chauban:.
Shri Sharda Nand:
Shri J. B. Singh:
8hr1 Hukam Chand Eachwal:
Shri Onkar Simgh:

Will the Minister of Defence ba
pleased to refer to the reply givem
to Starred Question No, 2268 on the
3rd April, 1867 ang state:

(b) if so, the decision taken in the
ing the forfeited pay and allowances
of the Ex-LN.A. personne] hag sinee
been considered;

(b) if so, the decision taken in the
matter; and

(c) if the reply to part (a) above be
in the negative, the reasons for the
dealy?

The Minister of Defence (Shal
Swaran Singh): (a) and (b). The
matter ig still under consideration. -
(c) It has not been possible to take
a decision so far, due to the necessity
for a very thorough &and detailed
examination of the matter.
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“The matter is under considera-
tion. Early decizion will be
taken.”
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Shri Swaran S8ingh: I note the
sentiments of the hon. Member and
T will see that a decision is taken.

Shri Humayan Eubir: In view of
of the fact that more than 20 years
have elapsed since the INA has ceased,
why is the Government taking so l0ng
to come to a decision? :

Shri Swaran Singh: This matter
has been coming up before this House
on many oecasions and several state-
ments have been made on one occasion
or the other, I am aware of state-
ments having been made on two
sccasions. So, a certain decision has
been taken. It wag in the course of
a half-an-hour discussion, when my
‘predecessor Shri Chavan was the
Defence Minister, that this matter was

(b) the Government's estimate of
Pak strength in Patton tanks and

viceable with the help of such spares?

The Minister Defence (Shri
Swaran Singh): (a) Government
have seen reports about Pakistan





